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The issue involved in this case is chargeability of imported
services under Reverse Charge Mechanism and the period involved is
before 19/04/2006 when Section 66A was introduced. Learned
consultant for the appellant submits that though the period of dispute
is mentioned to be 09/07/2004 to 31/01/2007, there is no demand
pertaining to a period after 19/04/2006. Learned consultant has taken



us to a chart showing details of commission paid to M/s. Huntswood
Marketing Limited and we find that last date of export or last date of
shipping bills is 06/01/2005. Therefore, we find that the issue is
covered by the judgment of Bombay High Court in the case of Indian
National Shipowners Association Vs. UOI [2009(13) STR 235 (Bom.)]
and affirmed by Apex Court as reported in 2010(17) STR 157 (SC). In
view of the above, we find that nothing survives in this case.
Accordingly, impugned order is set aside and appeal is allowed with
consequential relief, if any, as per law.
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